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(iii) Extension of Yamnna-Ganga terms up-
to Delhi in the morning and upto Mathura in
the evenijlg.
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(iv) Need to direct Punjab Government to
transfer the charge of head works of Ropar,
Ferozepur and Hariks to Bhakra Beas Mana-
gement Board as per Punjab ;Re-organisation
Act, 1966.

SHRI VIRDHI CHANDER JAIN
(Barmer) : As per Punjab Re-organization
Act, 1964, the hcadworks on the rtvers
Sutlej, Ravinand Beas were to be transferred
to the Bhara Beas Management Board, but
only Nagal headwork has been transferred to
the Bhakra Beas Management Board, and
the other three heanworks, namely Ropar,
Ferozepur and Harike are still under the
control of the Punjab Government. Rajas-
than has brought to the notice of the Govern-
ment of India that for proper distribution of
irrigation waters to be made available to
Rajasthan, the control of the headworks
should be transferred to the Bhakra Beas
.~ Management Board. Punjab has not handed
over the control of these hcadworks, inspite
of best efforts made by Rajasthan and
Haryana.

It is a singular example of an Act of
Parliament having not been implemented for
a period of 18 years.

The matter has to be agitated, as because
of the control of these headworks, particu-
larly Harrike Barrrage, Punjab manages to
utilize morc water than its share, and Rajas-
than suffers every year because of sort .
supplies made by Punjab.

It is, therefore, requested that Central
Government must come to the aid of
Rajasthan and Haryana, and direct Punjab

. Government to hand over the control of the

headworks, viz. Ropar, Ferozepur and
Harike to Bhakra Beas Management Board,
for proper distribution of irrigation waters
to be available to Rajasthan and Haryana,

(v) Supply of adequate quantities of disel
to farmers in U.P.
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